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Applic ationa for Grant of pension to 
Freedom Fighters

3235. SHRI MAHDEEPAK SINGH 
SHAKYA: Will the Minister of HOME 
AFFAIRS be pleased to state.

(a) whether a large number of appli­
cations of the freedom fighters are pending 
in various States for the last 8 months to 
i  year ,

(b) whether the approval of the said 
applications has been kept pending m spite 
of the fact that the local legislators have also 
written about it; and

(c) if so, the number of application pen­
ding in Uttar Pradesh, the reasons for which 
they have been kept pending and the time 
by which these applications would be aocep-

THE DEPUTY J  MINISTER IN .THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN). (a) to (c). Under the 
Central Pension Schemes, the applicants 
are required to send one copy of the appli­
cation to the Central Government and another 
to the State Government / Union Territory 
to which the} belong. It the application 
sent to the Centre meets the basic require* 
ments of the scheme, the pension is sanc­
tioned provisionally and the freedom fighter 
starts receiving the pension. On receipt 
of State Govt U. T  Admn. report the 
provisional pa>ment order is confirmed The 
delay m State U.T. report does not hold up 
the 01 dvrs provided the application is com­
plete.

N» information is, however, available 
regarding the number of applications pending 
with the various State Governments inclu­
ding Uttar Pradesh.

Memorandum from All India Indian 
Oxygen and Acetylene Employees 

Federation, Calcutta

3236 SHRI INDRAJIT GUPTA Wilt 
the Minister oi INDUSTRIAL DEVELOP­
MENT AND SCIENCE AND /TECHNO­
LOGY be pleased to state:

(a) wnether Government have received 
a memorandum date 15 th February, 1973- 
sibmitted bv the All India Indian Oxygen and 
Acetylene Employee Federation, Calcutta 
demanding inter alia nationalisation of Indian 
Oxygen Limited;

b̂) if so, whether Givernment have 
considered the demand, and

(c) ihe action taken thereon5

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND- 
TECHNOLOGY (SHRI C. SUBRAMANI- 
AM): (a) No, Sir.

(b) and (c). Does not anse.
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